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2. The Chief Enginesr,

" 3. The Enginesr-in-Chief Army

CORAM :

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
' AT HYDERABAD

-

MA_477/97__in__0A_123/97

DT. OF _ORDER_:_09-08,1997

Batwesn :=

1. The Chief Engineer .Factory,
5P Road, Sec'bad-500 003,

Southern Caommand, Pune,

Headquarters, New Delhi-110‘011.
4, The Under Secretary to Govt.,

of I dia,
Mm/o Dafence, New Delhi.

es s+ Petitioners/Resppndants
And |

A.Shamsuddin

+e +o Respondent/fpplicant

Counsel for the Applicants

Shri K.Ramulu, Addl.CGSC

Counsel for the Respondemt : Shri Siva

THE HON'BLE SHRI H.,RAJENORA PRASAD $  MEMBER (A{/§%>7
' q\

(Order per Hon'ble Shri H.Rajendra Prasad, Member (%) Yo
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(Order per Hon'ble Shri H.Rajendra Prasad, Member (ﬁ) e

- - -y -

Heard Ms.Saba for Shri K.Ramulu, learned standir

|
for the miscellansous applicants. None Por the respond

the respondants are given tuo months time from 27-4-97 to

implemant the order dt,27-2-97,

J. No Purther extentions shall either be asked or gi

Thug the MA is disposed of., No costs,

g counsel

ents,

submissions and reasons contaimed in the MA,

ranted,

!{ lﬁJ‘. *
. =
(H.RAJENDR ASAD)

Member (A)

Dated:_9th Nays_ 1997, Y A A~
Dictated in Open Court. é}{\
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1. The Chief Engineer Factory,
" SP Raod, Secunderabad-3,

2, The Chief Engineer, Soutehrn Command, Pune

3. The Engineer-in-Chief, Army Headquarters,
New Delhi-11,

4. The Under Secretary to Govt.of India,
Ministry of Defence, New Delhi,

5. One copy to Mr.K.Ramulu, Addl.CGSC,CAT,Hyd.
6. Ore copy to Mr,8iva, Advocate, CAT.Hyd,

7. One spare copy.
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COMELREL By APPROVED BY
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IN THZ CENTRAL ADMINLSTRILTIVE TRIBUNAL
HYLERABAL BEWNCH AT HYLERABAL

THE HON'BLE MR.JUSPICE i
' VEICE~CHAIRMAN

’

ne -

. \ F | : /

-~ THE HON'BLE MR. HA RAJENDR2, PRASAL:M(4)

. Dated: ‘5\ -G ~1997

" ORDER/,TUDGHENT ' ;

: M.A./HNA¢%€1%.NO{ [«qf) #1-7

L0

, i
O.i.No. A" \o\")

T.x.No. (wop. )

Acdnitte ,and Interim directions

Issued.

Allowe

Disposed of with Qirections

o

Dismisgeqd.

Dismidsed ag withdrawn
Dismi sed'for default,

.Orderq3d/Re jecteq.

No orter as to costs.,’
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